GOVERNMENT OF INDIA
MINISTRY OF ROAD TRANSPORT AND HIGHWAYS

LOK SABHA
UNSTARRED QUESTION NO. 847
ANSWERED ON 20™ JuLY, 2017

COMPENSATION TO DEVELOPERS

847. SHRIA. ARUNMOZHITHEVAN:
SHRI RAM CHARITRA NISHAD:

Will the Minister of ROAD TRANSPORT AND HIGHWAYS
gs& gRaga iR asrAET J5

be pleased to state:

(a) whether it is true that the Government has turned down a proposal to pay cash compensation
of nearly Rs. 1,000 crore to developers due to suspension of toll collection during the period of
demonetization;

(b) if so, the details thereof;
(c) whether it is also true that the Government has agreed that the National Highways Authority
of India (NHAI) can pay the compensation as per the provisions of the model concession

agreement; and

(d) if so, the details thereof?
ANSWER

THE MINISTER OF STATE IN THE
MINISTRY OF ROAD TRANSPORT AND HIGHWAYS

(SHRI PON. RADHAKRISHNAN)

(@) to (d) A proposal for compensating the concessionaire on account of the foregone collection
of the user fee owing to the decision of government to suspend the toll during 09.11.2016
(17:30 hrs) to 02.12.2016 (24:00 hrs) was moved. However, it has been decided by the
Government to deal the situation as per the existing provisions of the Concession Agreement.
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